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Action taken report with respect to Hon'ble NGT OA No.13/2023

Preamble:

Earlier, IWs. United Projects authorities have obtained Environmental Clearance (EC) from State

Level Environment Impact Assessment Authority (SEIAA) - Karnataka on 27.05.2022 for

construction of Residential Apartment building project with 404 number of flats having total

built up area (TBUA) of 62,054.70 sq.m. Copy is herewith annexed as Annexure-I.

Later, IWs. United Projects Suncity authorities has applied and obtained Consent for

Establishment (CFE) from the Karnataka State Pollution Control Board (KSPCB) for

construction of Residential apartment at Sy No. 311A3,815,917,3013 of Sadaramangala village,

KR Puram Hobli, Bangalore East Taluk, Bengaluru with 404 flats having Total Built Up Area

(TBUA) of 62,054.70 sq.m, for water consumption of 273 KLD, sewage generation of 219 KLD

and Sewage Treatment Plant (STP) capacity of 250 KLD on 30.07.2022. Copy is herewith

annexed as Annexure-Il. The said CFE has been issued with a condition that the applicant shall

earmark buffer distance as per the bylaws of the local planning authority.

Later, Regional Office-Mahadevapura, KSPCB had received copy of private notice & legal

notice from Brinda.A.S, Advocate through Zonal Senior Environmental Officer (ZSEO)

pertaining to Hon'ble NGT OA No.l3 of 2023 w.r.t Residential Apartment project "United

Projects Suncity" wherein it is stated that "United Projects Suncity" have encroached the

WATER BODY along with its BUFFER ZONE and attempt to construct the building on the

water body. Hence, in this regard, a letter was addressed by Regional Office-Mahadevapura to

the project authority (P/A) vide no.l386 dated 07.01.2023 seeking compliance to the legal

notice. Copy is herewith annexed as Annexure-Ill. However, the P/A had failed to reply to the

notice.
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Further, the order of Hon'ble NGT dated 13.02.2023 w.r.t said OA no. was downloaded from the

website wherein, the matter was posted on 17.03.2023. Hence, in view of verifying the present

status, the project was inspected by the Environmental Officer, Regional Office-Mahadevapura,

KSPCB on 15.03.2023. Copy of the inspection report is herewith annexed as Annexure-IV.

Meanwhile, the PiA has submitted their reply vide letter dated 11.03.2023 along with supporting

documents stating that, the project construction has been taken up upon obtaining all the

required NOCs. Copy of the reply letter and documents is herewith annexed as Annexure-V.

On verification of the documents submitted by the P/A, following facts have been noted:

l. As per village map, there is a nalaldrain passing in the project area in Sy.No.30 and 9.

However, as per CDP-2015, there is no nalaldrain present in these survey numbers.

IWs. United Projects Suncity has obtained Site plan approval from BBMP on27.04.2022,

as per which, nala kharab area has been marked and there is no development within the

kharab area.

As per endorsement copy issued by BBMP dated27.08.2021, the nala/drain present in

sy.no.9/7 & 3013 as per Village map is a lead of drain and does not belong to

primary/secondary/tertiary category of drain and no buffer is applicable and as the path of

said nala/drain has already been changed to Sy.no.3llA,5.l5 gunta to be reserved for

lead of drain.

Order has been issued by DC, Bengaluru on 29.12.2021 w.r.t path change of above said

nala/drain.

Nala kharab area marked in approved BBMP site plan is in-line with the Survey sketch of

path change of above said nala/drain.

Hence, the above said information along with Annexures is herewith respectfully submitted and

KSPCB will be obliged to provide any additional information if so required by this Hon'ble

Tribunal and we hereby submit this report for kind consideration

2.
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Consent Order 
No.

Date.CTE-332585 30/07/2022

To,

The Applicant

Residential Apartment by United Projects

Sadaramangala village, K.R 
Puram Hobli, Bangalore East 
Taluk. Bangalore Urban Di

Sir,

Sub: Consent to Establish under the Water (Prevention & Control of Pollution) Act, 1974 & the Air  (Prevention & 
Control of Pollution) Act, 1981-reg.,

Ref:   1.   CFE application submitted by the industry/organization on 08/06/2022 at Regional Office 

2.   Inspection of the project site by Regional Officer Bangalore 
Mahadevapu
ra 

on 06/06/2022

,held on 18/07/20223.Proceedings of the ECM dated 25/07/2022

With reference to the above, Karnataka State Pollution Control Board hereby accords Consent for Establishment for 
new Activity under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of 
Pollution) Act, 1981 at the location indicated below subject to the following terms & conditions.

Location:
Name of the Applicant: Residential Apartment by United Projects

Address: Sy. No. 3/1A3, 8/5, 9/7, 30/3, Sadaramangala Village, KR Puram Hobli, Bengaluru 
East Taluk

Industrial  Area: Not In I.A, Sadaramangala village,

Taluk: BBMP- W- 54, District:  Bangalore Urban

1.   This consent for establishment is valid up to 29/07/2027 from the date of issue.

2.   The applicant shall not undertake expansion/diversification without the prior consent of the Board.
3.   The applicant shall obtain necessary license/clearance from other relevant statutory agencies as required under the 

law.
4.   This consent is granted considering the following activities:

Conditions:

Sr Product Name Applied Qty Unit
1 residential apartment with 404 flats  with tbua of 62054.70 SQM 1.0000 Number

I.    WATER CONSUMPTION:

1.      The source of water shall be from BWSSB and total water consumption shall be as below.

Particulars Water consumption(KLD)

Others ..... 273.0

PCB ID: 131439
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II.   WATER POLLUTION CONTROL:

 1.The discharge from the premises of the applicant shall pass through the terminal manhole/manholes where from the 
Board shall be free to collect samples in accordance with the provisions of the Act or Rules made there under.

2. The applicant shall treat the domestic wastewater from the factory in septic tank with soak pit. No overflow from the 
soak pit is allowed. The septic tank and soak pit shall be designed as per IS 2470 Part - I andPart- II
 
3. The applicant shall treat the domestic wastewater in the Sewage Treatment Plant (STP) as per the proposal
submitted.It shall meet the standards specified in Annexure-I & shall be used on land for gardening/greenbelt within the
factory premises.

4. The quantity of domestic waste water and trade effluent generated from the proposed industry shall not exceed the
 permitted quantity as indicated below

SlNo ETP/STP 
NO

ETP Code Category Name Capacity (Meter 
Cubic)

Units Remarks

1 STP1 BS- Bar Screen 1.00 1

2 STP1 COL P-Collection Tank 150.00 1

3 STP1 EQU P-Equalization Tank 250.00 2

4 STP1 FTP P-Filter Press 1.00 1

5 STP1 SHT S-SLUDGE HOLDING 
TANK

9.00 1

6 STP1 CFL T-CARBON FILTER 1.00 1

7 STP1 SFL T-SAND FILTER 1.00 1

STP & ETP details

6.      The applicant shall ensure that the ETP will treat the effluent to the stipulated standards as indicated in Annexure-I

7.      The applicant shall not discharge any effluent outside the industry premises.

8.      The applicant shall provide separate flow meter for inflow & outflow of effluents through ETP  and separate 
energy meter and shall maintain a logbook for hourly record of meter reading for the verification of inspecting 
officers

9.      The applicant shall discharge the effluents only to the place mentioned in the Consent order.

5.      The applicant shall treat the trade effluent in proposed ETP which consists of the following;

Discharge of effluents under the Water Act:

Sl. No. Description Permitted Quantity of 
discharge in KLD

Mode/Place of disposal

1 Others ..... 219.000 Sewage effluent shall be 
discharge into STP of 
capacity 250 KLD, treated to 
standards stipulated at all 
times and used for 
secondary urban purposes 
within the premises with Zero 
Liquid discharge outside.

III. AIR POLLUTION CONTROL:

1.      The Source of emission, Stack height & Air Pollution Control (APC) measures shall be as specified in 
ANNEXURE-II.
2. The applicant shall provide port holes for sampling of emission, access platforms for carrying out stack 
sampling, electrical points and all other necessary arrangements including ladder as indicated in Annexure-II. 

3. The applicant shall upgrade/modify/replace the control equipment with prior permission of the Board. 
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IV.   NOISE POLLUTION CONTROL:

    The applicant shall ensure that the ambient noise levels within its premises during construction and during operational
    period  shall not exceed  w.r.t Area/Zone as per Noise Pollution (Regulation and Control) Rules, 2000 as mentioned 
    below:-

     a)  In Industrial Area 75 dB(A) Leq during day time and 70 dB(A) Leq during night time.

     b)  In Commercial Area 65 dB(A) Leq during day time and 55 dB(A) Leq during night time.

     c)  In Residential Area 55 dB(A) Leq during day time and 45 dB(A) Leq during night time.

     d)  In Silence Zone 50 dB(A) Leq during day time and 40 dB(A) Leq during night time.

     Note: -  *    Day time shall mean 6 am to 10 pm and Night time shall mean 10 pm to 6 am. 

                 *    dB(A) Leq denotes the time weighted average of the level of sound in decibels on scale A which is
                       relatable to human hearing. 

                 *    A “decibel” is a unit in which noise is measured.

                 *    “A”, in dB(A) Leq, denotes the frequency weighting in the measurement of noise and corresponds to
                        frequency response characteristics of the human ear.

                 *    Leq: It is an energy mean of the noise level over a specified period. 

V. SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:

1.      The applicant shall collect, treat and dispose off all solid waste generated from the process other than wastes covered 
under the Hazardous and other Wastes (Management & Transboundry Movement) Rules 2016, in such manner so as 
not to cause environmental pollution.

2.      The details of solid waste generated from the proposed plant and mode of disposal shall be as below.
Sr Solid Waste Name/Type Qty-Unit Mode of 

Disposal
1 STP Sludge = 12.50 Kg/day 0.3750 - M.T LAN
2 solide waste = 909.00 Kg/day 27.2700 - M.T OTH
3 Organic waste = 545.40 Kg/day 16.4830 - M.T LAN
4 Inorganic waste = 363.60 Kg/day 10.9080 - M.T OTH

VI. HAZARDOUS  AND OTHER  WASTES (MANAGEMENT & TRANSBOUNDRY  MOVEMENT) 
        RULES 2016:                

1.      The  applicat shall  apply  and  obtain  authorization   under  Hazardous  and  Other Wastes (Management   &
Transboundry Movement) Rules 2016, and comply with the provisions of the said Rules.

VII. GENERAL:

1.      The applicant shall transport and store the raw materials in a manner so as not to cause any damage to environment, 
life and property. The applicant shall be solely responsible for any damages to environment.

2.      The applicant shall not commission the proposed plant for trial or regular production unless necessary Water & air 
pollution control equipments are installed as specified in the Consent Order.

3.    The applicant shall ensure that the treatment plant and control equipments are completed and commissioned 
simultaneously along with construction of the factory and erection of machineries.

4.      The applicant shall not change or alter (a) raw materials or manufacturing process, (b) change the products or product 
mix (c) the quality, quantity or rate of discharge/emissions and (d) install/replace/alter the water or air pollution 
control equipments without the prior approval of the Board.

5.      The applicant shall immediately report to the Board of any accident or unforeseen act or event resulting in 
       release of discharge of effluents or emissions or solid wastes etc. in excess of the standards stipulated. And the         
industry shall immediately take appropriate corrective and preventive actions under intimation to the Board.

6.      The Board reserves the right to review, impose additional condition or conditions, revoke, change or alter the              
terms and conditions.

7.      This CFE does not give any right to the Party/Project Authority/Industry to forego any other legal requirement, that is 
necessary for setting/operation of the plant.

8.      The applicant shall furnish pointwise compliance to the conditions given under this consent for establishment along 
with the application for Consent to operate.
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9.   The applicant is liable to reinstate or restore, damaged or destroyed elements of environment at his cost, failing which,         the 
applicant/occupier as the case may be shall be liable to pay the entire cost of remediation or restoration in                     advance an 
amount equal to the cost estimated by Competent Agency or Committee.

10. The applicant shall comply with all the Conditions and guidelines issued from time to time.

11. The applicant must create structure/facility for rain water harvesting and ground water recharge.

12. The applicant shall develop extensive green belt within the periphery of  the plant.

13. This consent is issued without prejudice to Court Cases pending in any Hon’ble Court.

Please note that this is only consent for establishment issued to you to proceed with the formalities  for establishment 
 of the  industry  and   does  not  give  any  right  to  proceed  with  trial/regular  production. For this purpose, separate 
consents of the Board for discharge of liquid effluent and the emissions to the air shall have to be obtained by remitting 
prescribed consent fee. The application for  consent has to be made 45 days in advance of commissioning for trial 
production of the plant.

 The receipt of this letter may please be acknowledged.

                         
                              

Consent Fee paid  : Rs. 125000

Note:

The Conditions Nil                        mentioned in the schedule are not applicable.

II(2),(6), III(2), IV(1), V(1), VI(1) & VII(4) these conditions are not applicable.
 
The project authorities shall strictly comply with the conditions stipulated in Annexure I contains  pages.
 
The CFE is issued as per the recommendations of the Enforcement Committee Meeting held on 5th May 2022 duly approved by 
Member Secretary & Hon'ble Chairman.

Additional Conditions:

COPY TO:

1.   The Environmental Officer, KSPCB, Regional Office,

      industry during your next visit to the area.

2.      Master copy (Dispatch).
3.      Office copy.

Bangalore Mahadevapura   for information and to inspect 
the 

 

ANNEXURE- II
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LOCATION OF SAMPLING PORTHOLES, PLATFORMS, ELECTRICAL OUTLET.

1.      Location of Portholes and approach platform:

      Portholes shall be provided for all chimneys, stacks and other sources of emission.  These shall serve as the 
sampling  points.The sampling point should be located at a distance equal to atleast eight times the stack or 
duct diameters downstream and two diameters upstream from source of low disturbance such as a Bend, 
Expansion, Construction Valve, Fitting or Visible Flame or rectangular stacks, the equivalent diameter can 
be calculated from the following equation.

                                                       2 (Length x Width)
             Equivalent Diameter   =     -----------------------
                                                          (Length + Width)

2.      The diameter of the sampling port should not be less than 100mm dia”. Arrangements should be made so 
that the porthole is closed firmly during the non sampling period.

3.      An easily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack emission 
from the portholes shall be provided.  Arrangements for an Electric Outlet Point of 230 V 15 A with suitable 
switch control and 3 Pin Point shall be provided at the Porthole location.

4.    The ladder shall be provided with adequate   safety features so as to approach the monitoring location with 
ease.   

FOR AND ON BEHALF OF KARNATAKA 
POLLUTION  CONTROLBOARD  
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Color Notes

EXISTING (To be demolished)
EXISTING (To be retained)
PROPOSED WORK (COVERAGE AREA)
ABUTTING ROAD
PLOT BOUNDARY

COLOR INDEX

AREA STATEMENT (BBMP) VERSION NO.: 1.0.4
VERSION DATE: 31/08/2021

PROJECT DETAIL:
Authority: BBMP Plot Use: Residential
Inward_No: PRJ/12696/21-22 Plot SubUse: Apartment
Application Type: General Land Use Zone: Residential (Main)
Proposal Type: Building Permission Plot/Sub Plot No.: 983
Nature of Sanction: NEW City Survey No.: 3/1A3, 8/5, 9/7 & 30/3
Location: RING-III Khata No. (As per Khata Extract): 983
Building Line Specified as per Z.R: NA Locality  / Street of the property: Sadaramangala Village, K.R. Puram Hobli,

 Bangalore
Zone: Mahadevapura
Ward: Ward-054
Planning District: 314-Sadara Mangala
AREA DETAILS: SQ.MT.

AREA OF PLOT (Minimum) (A) 19668.89
Deduction for NetPlot Area

Road Widening Area 221.49
Total 221.49

NET AREA OF PLOT (A-Deductions) 19447.40
COVERAGE CHECK

Permissible Coverage area (50.00 %) 9723.70
Proposed Coverage Area (49.96 %) 9715.13
Achieved Net coverage area ( 49.96 % ) 9715.13
Balance coverage area left ( 0.04 % ) 8.57

FAR CHECK
Permissible F.A.R. as per zoning regulation 2015 ( 2.25 ) 44255.00
Addit ional F.A.R within Ring I and II ( for amalgamated plot - ) 0.00
Allowable TDR Area (60% of Perm.FAR ) 0.00
Premium FAR for Plot within Impact Zone ( - ) 0.00
Total Perm. FAR area ( 2.25 ) 44255.00
Residential FAR (100.00% ) 44157.29
Proposed FAR Area 44157.29
Achieved Net FAR Area ( 2.25 ) 44157.29
Balance FAR Area ( 0.00 ) 97.71

BUILT UP AREA CHECK
Proposed BuiltUp Area 54929.97
Substructure Area Add in BUA (Layout Lvl) 15.00
Achieved BuiltUp Area 54944.97

 Approval Condition :

This Plan Sanction is issued subject to the following condit ions :

1.The sanction is  accorded for.
 a).Consist ing of 'Block - WING 2 (RESIDENTIAL BUILDING) Wing - WING 2-1 (RESIDENTIA
L BUILDING) Consisting of STILT, GF+3UF and Block - WING 1 (RESIDENTIAL BUILDING) Wing
- WING 1-1 (RESIDENTIAL BUILDING) Consist ing of STILT, GF+3UF'.
2.The sanction is  accorded for Apartment WING 2 (RESIDENTIAL BUILDING) and Apartment W ING
 1 (RESIDENTIAL BUILDING) only. The use of the building shall not deviate to any other use.
3.Car Parking reserved in the plan should not be converted for any other purpose.
4.Developm ent charges towards increasing the capacity  of water supply , sanitary and power main
 has to be paid to BWSSB and BESCOM if any.
5.Necessary ducts for running telephone cables, cubicles at ground level for postal services & space
 for dumping garbage within the premises shall be provided.
6.The applicant shall construct temporary toilets for the use of construction workers and it should be
 demolished after the construction.
7.The applicant shall INSURE all workmen involved in the construction work against any accident
 / untoward inc idents arising during the time of construction.
8.The applicant shall not stock any building materials / debris on footpath or on roads or on drains.
 The debris  shall be rem oved and transported to near by dumping yard.
9.The applicant / builder is  prohibited from selling the setback area / open spaces and the common
 fac ility areas, which shall be accessible to all the tenants and occupants.
10.The applicant shall provide a space for locating the distribution transformers & associated
 equipment as per K.E.R.C  (Es& D) code leaving 3.00 mts. from the building within the premises.
11.The applicant shall provide a separate room preferably 4.50 x 3.65 m  in the basement for
 installation of telecom equipment and also to make provisions for telecom  services as per Bye-law No.
 25.

12.The applicant shall m aintain during construction such barricading as considered necessary to
 prevent dust, debris & other materials endangering the safety  of people / structures etc. in
 & around the site.
13.Permiss ion shall be obtained from  forest department for cutting trees before the comm encement
 of the work.
14.License and approved plans shall be posted in a conspicuous place of the licensed premises. The
 building license and the copies of sanctioned plans with specifications shall be mounted on
 a frame and displayed and they shall be made available during inspections.
15.If any owner / builder contravenes the provisions of Building Bye-laws and rules in force, the
 Architect / Engineer / Supervisor will be informed by the Authority in the first instance, warned in
 the second instance and cancel the registration if  the same is  repeated for the third time.
16.Technical personnel, applicant or owner as the case may be shall strict ly adhere to the duties and
 responsibilities specified in Schedule - IV (Bye-law No. 3.6) under sub section IV-8 (e) to (k).
17.The building shall be constructed under the supervision of a registered structural engineer.
18.On completion of foundation or footings before erection of walls on the foundation and in the case
 of columnar s tructure before erecting the columns "COMMENCEMENT CERTIFICATE" shall be obtained.
19.Construction or reconstruction of the building should be completed before the expiry  of f ive years
 from the date of issue of license & w ithin one month after its completion shall apply  for permission
 to occupy the building.
20.The building should not be occupied without obtaining "OCCUPANCY CERTIFICATE" from the
 com petent authority.
21.Drinking water supplied by BWSSB should not be used for the construction activ ity of the
 building.
22.The applicant shall ensure that the Rain Water Harvesting Structures are prov ided & maintained
 in good repair for s torage of water for non potable purposes or recharge of ground water at all
 t imes having a minimum total capacity  mentioned in the Bye-law 32(a).
23.The building shall be designed and constructed adopting the norm s prescribed in National
 Building Code and in the "Criteria for earthquake resistant des ign of structures" bearing No. IS
 1893-2002 published by the Bureau of Indian Standards making the building resis tant to earthquake.
24.The applicant should prov ide solar water heaters as per table 17 of Bye-law No. 29 for the
 building.
25.Facilities for physically handicapped persons prescribed in schedule XI (Bye laws - 31) of Building
 bye-laws 2003 shall be ensured.
26.The applicant shall provide at least one com mon toilet in the ground f loor for the use of the
 v isitors / servants / drivers and security  men and also entrance shall be approached through a ram p for
 the Physically  Handicapped persons together with the stepped entry .
27.The Occupancy Certificate will be considered only after ensuring that the provisions of condit ions
 v ide Sl. No. 23, 24, 25 & 26 are provided in the building.
28.The applicant shall ensure that no inconvenience is  caused to the neighbors in the vicinity of
 construction and that the construction activit ies shall stop before 10.00 PM and shall not resume the
 work earlier than 7.00 AM to avoid hindrance during late hours and early morning hours.

29.Garbage originating from Apartments / Com merc ial buildings shall be segregated into organic  and
 inorganic waste and should be processed in the Recycling processing unit ----- k.g capacity
 installed at site for its re-use / disposal (Applicable for Residential units of 20 and above and
 2000 Sqm and above built  up area for Commercial building).
30.The structures with basement/s  shall be designed for structural stability and safety to ensure for
 soil stabilization during the course of excavation for basem ent/s w ith safe design for retaining walls
 and super structure for the safety  of the structure as well as neighboring property , public  roads and
 footpaths, and bes ides ensuring safety  of workman and general public by erecting safe barricades.
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MS UNITED PROJECTS SUNCITY REP BY MANAGING PARTNERS
M PANCHAKSHARAIAH HIREMATH AND OTHERS Dommasandra
Village Bidarahalli Hobli Bangalore
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This is system generated report and does not require any signature.
 Accuracy of Scrutiny Report and Drawing is subject to accuracy of end-user provided data, 3rd party software/hardware/services, etc. We are not liable for any damages which may arise from use, or inability to use the Application.

This approval of Building plan/ Modified plan is valid for two years from the
date of issue of plan and building licence by the competent authority.
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31.Sufficient two wheeler parking shall be provided as per requirement.
32.Traffic  Management Plan shall be obtained from Traff ic Management Consultant for all high rise
 s tructures which shall be got approved from  the Competent Authority if  necessary.
33.The Owner / Association of high-rise building shall obtain c learance certificate from Karnataka
 F ire and Emergency Department every Two years with due inspection by the department regarding working
 condition of F ire Safety  Measures installed. The certif icate should be produced to the Corporation
 and shall get the renewal of the permission issued once in Two years.
34.The Owner / Association of high-rise building shall get the building inspected by empaneled
 agencies of the Karnataka Fire and Emergency Department to ensure that the equipment's installed are
 in good and workable condit ion, and an aff idav it to that effect shall be submitted to the
 Corporation and Fire Force Department every year.
35. The Owner / Association of high-rise building shall obtain clearance certif icate from the Electrical
 Inspectorate every Two years with due inspection by the Department regarding working condition of
 Electrical installation / Lifts  etc., The cert ificate should be produced to the BBMP and shall get the
 renewal of the permission issued that once in Two years.
36.The Owner / Association of the high-rise building shall conduct two mock - trials in the building
, one before the onset of summer and another during the summer and assure complete safety in respect of
fire hazards.
37.The Builder / Contractor / Profess ional responsible for supervision of work shall not shall not
 materially and structurally deviate the construction from the sanctioned plan, w ithout previous
 approval of the authority. They shall explain to the owner s about the risk involved in contravention
 of the prov isions of the Act, Rules, Bye-laws, Zoning Regulations, Standing Orders and Policy Orders of
 the BBMP.
38.The construction or reconstruction of a building shall be commenced w ithin a period of two (2)
 years from date of issue of licence. Before the expiry of two years, the Owner / Developer shall give
 intimation to BBMP (Sanctioning Authority) of the intention to start work in the form prescribed in
 Schedule VI. Further, the Owner / Developer shall give intimation on completion of the foundation or
 footing of walls / columns of the foundation. Otherwise the plan sanction deemed cancelled.
39.In case of Development plan, Parks and Open Spaces area and Surface Parking area shall be
 earmarked and reserved as per Development Plan issued by the Bangalore Developm ent Authority.
40.All other conditions and condit ions mentioned in the work order issued by the Bangalore
 Development Authority  while approving the Developm ent Plan for the project should be s trictly
 adhered to
41.The Applicant / Owner / Developer shall abide by the collection of solid waste and its segregation
 as per solid waste management bye-law 2016.
42.The applicant/owner/developer shall abide by sustainable construction and demolit ion waste
 management as per solid waste management bye-law 2016.
43.The Applicant / Owners / Developers shall make necessary provis ion to charge electrical
 vehicles.
44.The Applicant / Owner / Developer shall plant one tree for a) sites measuring 180 Sqm up to 240
 Sqm b) minimum of two trees for sites measuring with more than 240 Sqm. c) One tree for every 240
 Sq.m of the FAR area as part thereof in case of Apartment / group housing / mult i-dwelling
 unit/developm ent plan.
45.In case of any false inform ation, misrepresentation of facts , or pending court cases, the plan
 sanction is  deemed cancelled.
46.Also see, building licence for special conditions, if any.
Special Condition as per Labour Department of Governm ent of Karnataka vide ADDENDUM
 (Hosadaagi Hoodike) Letter No. LD/95/LET/2013, dated: 01-04-2013 :

1.Registration of
 Applicant / Builder / Owner / Contractor and the construction workers working in the
 construction site w ith the "Karnataka Building and Other Construction workers Welfare
 Board"should be strict ly adhered to
 .
2.The Applicant / Builder / Owner / Contractor should submit the Registration of establishment and
 list of construction workers engaged at the time of issue of Commencement Cert ificate. A copy of the
 sam e shall also be submitted to the concerned local Engineer in order to inspect the establishment
 and ensure the registration of establishment and workers working at construction site or work place.
3.The Applicant / Builder / Owner / Contractor shall also inform the changes if any of the list of
 workers engaged by him.
4.At any point of time No Applicant / Builder / Owner / Contractor shall engage a construction worker
 in his site or work place who is  not registered with the "Karnataka Building and Other Construction
 workers Welfare Board".

Note :

1.Accommodation shall be provided for sett ing up of schools for im parting education to the children o
f construction workers in the labour camps / construction sites.
2.List of children of workers shall be furnished by the builder / contractor to the Labour Department
 which is  mandatory.
3.Employment of child labour in the construction activ ities s trictly  prohibited.
4.Obtaining NOC from the Labour Department before commencing the construction work is a must.
5.BBMP will not be responsible for any dispute that may arise in respect of property  in question.
6.In case if the documents submitted in respect of property  in question is found to be false or
 fabricated, the plan sanctioned stands cancelled automatically and legal action w ill be initiated.

UnitBUA Table for Block :WING 2 (RESIDENTIAL BUILDING)
FLOOR Name UnitBUA Type UnitBUA Area Carpet Area No. of Rooms No. of Tenement
GROUND
FLOOR PLAN

GF01 FLAT 110.66 110.66 2
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GF02 FLAT 102.64 102.64 2
GF03 FLAT 103.52 103.52 2
GF04 FLAT 99.25 99.25 2
GF05 FLAT 99.25 99.25 2
GF06 FLAT 99.25 99.25 2
GF07 FLAT 99.25 99.25 2
GF08 FLAT 99.25 99.25 2
GF09 FLAT 99.25 99.25 2
GF10 FLAT 99.25 99.25 2
GF11 FLAT 99.25 99.25 2
GF12 FLAT 106.82 106.82 2
GF13 FLAT 78.98 78.98 2
GF14 FLAT 77.45 77.45 2
GF15 FLAT 79.50 79.50 2
GF16 FLAT 102.98 102.98 2
GF17 FLAT 79.62 79.62 2
GF18 FLAT 77.45 77.45 2
GF19 FLAT 79.79 79.79 2
GF20 FLAT 70.38 70.38 2
GF21 FLAT 77.45 77.45 2
GF22 FLAT 106.21 106.21 2
GF23 FLAT 98.27 98.27 1
GF24 FLAT 99.03 99.03 1
GF25 FLAT 93.72 93.72 1
GF26 FLAT 105.38 105.38 2
GF27 FLAT 105.38 105.38 2
GF28 FLAT 80.68 80.68 2
GF29 FLAT 105.38 105.38 2
GF30 FLAT 97.45 97.45 2
GF31 FLAT 95.38 95.38 2
GF32 FLAT 81.39 81.39 2
GF33 FLAT 84.33 84.33 2
GF34 FLAT 108.34 108.34 2
GF35 FLAT 82.58 82.58 2
GF36 FLAT 84.14 84.14 1
GF37 FLAT 82.13 82.13 1
GF38 FLAT 81.13 81.13 2
GF39 FLAT 85.05 85.05 2
GF40 FLAT 97.00 97.00 2
GF41 FLAT 101.33 101.33 2
GF42 FLAT 108.37 108.37 1
GF43 FLAT 108.37 108.37 1
GF44 FLAT 98.05 98.05 2
GF45 FLAT 118.50 118.50 2
GF46 FLAT 78.78 78.78 1
GF47 FLAT 106.74 106.74 1

TYPICAL - 1, 2,
3 FLOOR PLAN

TY01 FLAT 120.93 131.21 2
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TY02 FLAT 102.64 102.64 2
TY03 FLAT 103.52 103.52 2
TY04 FLAT 99.25 99.25 2
TY05 FLAT 99.25 99.25 2
TY06 FLAT 99.25 99.25 2
TY07 FLAT 99.25 99.25 2
TY08 FLAT 99.25 99.25 2
TY09 FLAT 99.25 99.25 2
TY10 FLAT 99.25 99.25 2
TY11 FLAT 106.40 113.55 2
TY12 FLAT 113.29 119.74 2
TY13 FLAT 84.95 90.93 2
TY14 FLAT 85.10 92.76 2
TY15 FLAT 85.59 91.68 2
TY16 FLAT 112.46 121.95 2
TY17 FLAT 85.71 91.80 2
TY18 FLAT 85.24 93.04 2
TY19 FLAT 85.88 91.97 2
TY20 FLAT 73.21 76.04 2
TY21 FLAT 85.06 92.67 2
TY22 FLAT 106.21 106.21 2
TY23 FLAT 106.03 113.78 1
TY24 FLAT 102.95 110.25 1
TY25 FLAT 97.99 105.43 1
TY26 FLAT 109.10 112.81 2
TY27 FLAT 108.84 112.30 2
TY28 FLAT 84.12 87.55 2
TY29 FLAT 108.84 112.30 2
TY30 FLAT 97.45 97.45 2
TY31 FLAT 95.38 95.38 2
TY32 FLAT 81.39 81.39 2
TY33 FLAT 91.03 97.71 2
TY34 FLAT 114.92 121.50 2
TY35 FLAT 82.58 82.58 2
TY36 FLAT 84.14 84.14 1
TY37 FLAT 82.13 82.13 1
TY38 FLAT 81.13 81.13 2
TY39 FLAT 85.05 85.05 2
TY40 FLAT 107.51 118.02 2
TY41 FLAT 104.83 108.33 2
TY42 FLAT 111.67 114.97 1
TY43 FLAT 111.65 114.93 1
TY44 FLAT 105.33 112.61 2
TY45 FLAT 122.15 125.80 2
TY46 FLAT 78.78 78.78 1
TY47 FLAT 106.74 106.74 1

Total: - - 18212.23 18706.79 340 188

UnitBUA Table for Block :WING 1 (RESIDENTIAL BUILDING)
FLOOR Name UnitBUA Type UnitBUA Area Carpet Area No. of Rooms No. of Tenement
GROUND
FLOOR PLAN

GF -01 FLAT 101.85 101.85 4
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GF -02 FLAT 84.21 84.21 4
GF -03 FLAT 82.62 82.62 4
GF -04 FLAT 82.23 82.23 4
GF -05 FLAT 84.10 84.10 4
GF -06 FLAT 113.20 113.20 4
GF -07 FLAT 84.77 84.77 5
GF -08 FLAT 107.87 107.87 5
GF -09 FLAT 107.69 107.69 5
GF -10 FLAT 105.13 105.13 4
GF -11 FLAT 101.78 101.78 4
GF -12 FLAT 84.21 84.21 4
GF -13 FLAT 85.90 85.90 4
GF -14 FLAT 82.23 82.23 4
GF -15 FLAT 84.10 84.10 4
GF -16 FLAT 91.60 91.60 5
GF -17 FLAT 95.30 95.30 5
GF -18 FLAT 97.41 97.41 6
GF -19 FLAT 103.62 103.62 5
GF -20 FLAT 101.32 101.32 6
GF -21 FLAT 103.51 103.51 5
GF -22 FLAT 101.78 101.78 4
GF -23 FLAT 84.21 84.21 4
GF -24 FLAT 85.90 85.90 4
GF -25 FLAT 82.23 82.23 4
GF -26 FLAT 84.10 84.10 4
GF -27 FLAT 94.20 94.20 5
GF -28 FLAT 95.30 95.30 5
GF -29 FLAT 97.41 97.41 6
GF -30 FLAT 103.53 103.53 5
GF -31 FLAT 101.02 101.02 6
GF -32 FLAT 103.51 103.51 5
GF -33 FLAT 111.62 111.62 6
GF -34 FLAT 84.21 84.21 4
GF -35 FLAT 85.90 85.90 4
GF -36 FLAT 82.23 82.23 4
GF -37 FLAT 84.10 84.10 4
GF -38 FLAT 100.98 100.98 6
GF -39 FLAT 95.30 95.30 5
GF -40 FLAT 97.41 97.41 6
GF -41 FLAT 103.79 103.79 5
GF -42 FLAT 101.44 101.44 6
GF -43 FLAT 107.07 107.07 6
GF -45 FLAT 84.21 84.21 4
GF -46 FLAT 85.90 85.90 4
GF -47 FLAT 82.23 82.23 4
GF -48 FLAT 84.10 84.10 4
GF -49 FLAT 104.82 104.82 5
GF -50 FLAT 104.72 104.72 4
GF -51 FLAT 97.41 97.41 6
GF -52 FLAT 103.79 103.79 5
GF -53 FLAT 101.44 101.44 6
GF -54 FLAT 110.39 110.39 6
GF -44 FLAT 108.36 108.36 6

TYPICAL - 1, 2,
3 FLOOR PLAN

TY -01 FLAT 105.03 108.21 5
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TY -02 FLAT 84.21 84.21 4
TY -03 FLAT 82.62 82.62 4
TY -04 FLAT 82.23 82.23 4
TY -05 FLAT 84.10 84.10 4
TY -06 FLAT 120.42 127.64 4
TY -07 FLAT 88.27 91.76 6
TY -08 FLAT 107.87 107.87 5
TY -09 FLAT 107.69 107.69 5
TY -10 FLAT 108.92 112.71 4
TY -11 FLAT 111.53 121.27 5
TY -12 FLAT 84.21 84.21 4
TY -13 FLAT 85.90 85.90 4
TY -14 FLAT 82.23 82.23 4
TY -15 FLAT 84.10 84.10 4
TY -16 FLAT 101.91 112.21 5
TY -17 FLAT 104.48 113.66 5
TY -18 FLAT 97.41 97.41 6
TY -19 FLAT 103.62 103.62 5
TY -20 FLAT 101.32 101.32 6
TY -21 FLAT 111.62 119.72 5
TY -22 FLAT 111.53 121.27 5
TY -23 FLAT 84.21 84.21 4
TY -24 FLAT 85.90 85.90 4
TY -25 FLAT 82.23 82.23 4
TY -26 FLAT 84.10 84.10 4
TY -27 FLAT 104.82 115.44 5
TY -28 FLAT 104.65 114.01 5
TY -29 FLAT 97.41 97.41 6
TY -30 FLAT 103.53 103.53 5
TY -31 FLAT 101.02 101.02 6
TY -32 FLAT 111.44 119.36 5
TY -33 FLAT 111.62 111.62 6
TY -34 FLAT 84.21 84.21 4
TY -35 FLAT 85.90 85.90 4
TY -36 FLAT 82.23 82.23 4
TY -37 FLAT 84.10 84.10 4
TY -38 FLAT 104.97 112.11 5
TY -39 FLAT 104.52 113.75 5
TY -40 FLAT 97.41 97.41 6
TY -41 FLAT 103.79 103.79 5
TY -42 FLAT 101.44 101.44 6
TY -43 FLAT 110.52 113.96 6
TY -44 FLAT 108.36 108.36 6
TY -45 FLAT 84.21 84.21 4
TY -46 FLAT 85.90 85.90 4
TY -47 FLAT 82.23 82.23 4
TY -48 FLAT 84.10 84.10 4
TY -49 FLAT 104.82 104.82 5
TY -50 FLAT 104.72 104.72 4
TY -51 FLAT 97.41 97.41 6
TY -52 FLAT 103.79 103.79 5
TY -53 FLAT 101.44 101.44 6
TY -54 FLAT 110.39 110.39 6

Total: - - 20885.27 21222.71 1037 216

Block :WING 1 (RESIDENTIAL BUILDING)
Floor
Name

Gross
Builtup
Area

Deductions
From Gross
BUA(Area
in Sq.mt.)

Total Built
Up Area
(Sq.mt.)

Deductions (Area in Sq.mt.)
Proposed
FAR Area
(Sq.mt.)

Total FAR
Area
(Sq.mt.)

Tnmt (No.)

Cutout StairCase Lift
Lif t
Machine

Parking Resi.

Terrace
Floor

116.75 0.00 116.75 78.82 3.34 34.59 0.00 0.00 0.00 00

Third Floor 5989.81 33.63 5956.18 78.82 30.09 0.00 0.00 5847.27 5847.27 54
Second
Floor

5989.81 33.63 5956.18 78.82 30.09 0.00 0.00 5847.27 5847.27 54

Firs t Floor 5989.81 33.63 5956.18 78.82 30.09 0.00 0.00 5847.27 5847.27 54
Ground
Floor

5880.48 33.63 5846.85 78.82 30.09 0.00 0.00 5737.94 5737.94 54

Stilt  Floor 5128.17 0.00 5128.17 22.50 30.09 0.00 5075.58 0.00 0.00 00
Total: 29094.83 134.52 28960.31 416.60 153.79 34.59 5075.58 23279.75 23279.75 216
Total
Number of
Same
Blocks
:

1

Total: 29094.83 134.52 28960.31 416.60 153.79 34.59 5075.58 23279.75 23279.75 216

SCHEDULE OF JOINERY:
BLOCK NAME NAME LENGTH HEIGHT NOS
WING
2 (RESIDENTIAL
BUILDING)

D2 0.76 2.15 172

WING
2 (RESIDENTIAL
BUILDING)

D1 0.90 2.15 171

SCHEDULE OF JOINERY:
BLOCK NAME NAME LENGTH HEIGHT NOS
WING
2 (RESIDENTIAL
BUILDING)

V 1.00 1.20 172

WING
2 (RESIDENTIAL
BUILDING)

W 1.80 2.15 152

Block :WING 2 (RESIDENTIAL BUILDING)
Floor
Name

Gross
Builtup
Area

Deductions
From Gross
BUA(Area
in Sq.mt.)

Total Built
Up Area
(Sq.mt.)

Deductions (Area in Sq.mt.)
Proposed
FAR Area
(Sq.mt.)

Total FAR
Area
(Sq.mt.)

Tnmt (No.)

Cutout StairCase Lift
Lif t
Machine

Parking Resi.

Terrace
Floor

101.03 0.00 101.03 77.63 0.00 23.40 0.00 0.00 0.00 00

Third Floor 5430.15 70.24 5359.91 77.63 23.40 0.00 0.00 5258.88 5258.88 47
Second
Floor

5430.15 70.24 5359.91 77.63 23.40 0.00 0.00 5258.88 5258.88 47

Firs t Floor 5430.15 70.24 5359.91 77.63 23.40 0.00 0.00 5258.88 5258.88 47
Ground
Floor

5272.17 70.24 5201.93 77.63 23.40 0.00 0.00 5100.90 5100.90 47

Stilt  Floor 4586.97 0.00 4586.97 77.63 23.41 0.00 4485.93 0.00 0.00 00
Total: 26250.62 280.96 25969.66 465.78 117.01 23.40 4485.93 20877.54 20877.54 188
Total
Number of
Same
Blocks
:

1

Total: 26250.62 280.96 25969.66 465.78 117.01 23.40 4485.93 20877.54 20877.54 188

FAR &Tenement Details
Block

No. o f
Same Bldg

Gross
Built Up
Area
(Sq.mt.)

Deductions
From
Gross
BUA(Area
in
Sq.mt.)

To tal Built
Up Area
(Sq.mt.)

Deductions (Area in  Sq .mt.)
Proposed
FAR Area
(Sq.mt.)

To tal FAR
Area
(Sq.mt.)

Tnmt
(No.)

Cutout StairCase Lift Lift
Machine

Parking Resi.

WING
2
(RESIDENTIAL
BUILDING)

1 26250.62 280.96 25969.66 465.78 117.01 23.40 4485.93 20877.54 20877.54 188

WING
1
(RESIDENTIAL
BUILDING)

1 29094.83 134.52 28960.31 416.60 153.79 34.59 5075.58 23279.75 23279.75 216

Grand
Total: 2 55345.45 415.48 54929.97 882.38 270.80 57.99 9561.51 44157.29 44157.29 404.00

Parking Check (Table 7b)
Vehicle Type Reqd. Achieved

No. Area (Sq.mt.) No. Area (Sq.mt.)
Car 404 5555.00 446 6132.50
Visitor's Car Park ing 41 563.75 0 0.00
Total Car 445 6118.75 446 6132.50
TwoWheeler - 563.75 0 0.00
Other Parking - - - 4254.01
Total 6682.50 10386.51

Block USE/SUBUSE Details
Block Name

Block Use Block SubUse Block Structure
Block Land Use
Category

WING
2 (RESIDENTIAL
BUILDING)

Residential Apartment Bldg upto 15.0 mt. Ht. R

WING
1 (RESIDENTIAL
BUILDING)

Residential Apartment Highrise R

Required Parking(Table 7a)
Block
Name Type SubUse

Area
(Sq.mt.)

Units Car
Reqd. Prop. Reqd./Unit Reqd. Prop.

WING
2
(RESIDENTIAL
BUILDING)

Residential Apartment 50 - 225 1 - 1 188 -

WING
1
(RESIDENTIAL
BUILDING)

Residential Apartment 50 - 225 1 - 1 216 -

Total : - - - - 404 446

SCHEDULE OF JOINERY:
BLOCK NAME NAME LENGTH HEIGHT NOS
WING
1 (RESIDENTIAL
BUILDING)

D2 0.75 2.10 445

WING
1 (RESIDENTIAL
BUILDING)

D1 0.90 2.10 456

WING
1 (RESIDENTIAL
BUILDING)

ED 1.10 2.10 207

SCHEDULE OF JOINERY:
BLOCK NAME NAME LENGTH HEIGHT NOS
WING
1 (RESIDENTIAL
BUILDING)

W5 0.75 2.10 08

WING
1 (RESIDENTIAL
BUILDING)

V 1.00 0.90 184

WING
1 (RESIDENTIAL
BUILDING)

V 1.00 1.00 32

WING
1 (RESIDENTIAL
BUILDING)

W3 1.50 2.10 12

WING
1 (RESIDENTIAL
BUILDING)

W 1.83 2.10 637

WING
1 (RESIDENTIAL
BUILDING)

W4 2.10 2.10 08

WING
1 (RESIDENTIAL
BUILDING)

W1 2.50 2.10 79

Balcony Calculations Table
FLOOR SIZE AREA TOTAL AREA
TYPICAL - 1, 2, 3 FLOOR
PLAN

1.20 X 2.68 X 2 X 3 19.26 494.76

1.20 X 3.61 X 1 X 3 12.96
1.20 X 2.86 X 2 X 3 20.58
1.20 X 3.01 X 2 X 3 21.66
1.20 X 3.03 X 1 X 3 10.89
1.20 X 3.10 X 1 X 3 11.16
1.20 X 2.88 X 4 X 3 41.52
1.20 X 2.75 X 2 X 3 19.80
1.20 X 2.98 X 1 X 3 10.53
1.20 X 3.09 X 2 X 3 22.20
1.20 X 2.92 X 1 X 3 10.50
1.20 X 2.74 X 2 X 3 19.68
1.20 X 3.19 X 1 X 3 11.46
1.20 X 3.05 X 1 X 3 10.95
1.20 X 2.93 X 1 X 3 10.50
1.20 X 2.65 X 1 X 3 9.54
1.20 X 2.53 X 1 X 3 9.09
1.20 X 5.39 X 1 X 3 19.38
1.20 X 4.98 X 1 X 3 17.91
1.20 X 2.63 X 1 X 3 9.45
1.20 X 3.76 X 3 X 3 40.59
1.20 X 5.08 X 3 X 3 54.81
1.20 X 5.23 X 1 X 3 18.81
1.20 X 2.36 X 1 X 3 8.49
1.20 X 2.59 X 1 X 3 9.33
1.20 X 5.89 X 1 X 3 21.18
1.20 X 3.24 X 1 X 3 11.46
1.20 X 3.13 X 1 X 3 11.07

Total - - 494.76

Balcony Calculations Table
FLOOR SIZE AREA TOTAL AREA
TYPICAL - 1, 2, 3 FLOOR
PLAN

1.20 X 3.15 X 2 X 3 22.68 337.47

1.20 X 2.80 X 2 X 3 20.16
1.20 X 2.45 X 3 X 3 26.46
1.20 X 4.97 X 2 X 3 35.76
1.20 X 2.86 X 1 X 3 10.26
1.20 X 3.00 X 4 X 3 43.20
1.20 X 2.35 X 1 X 3 8.46
1.20 X 2.55 X 1 X 3 9.18
1.20 X 2.90 X 2 X 3 20.88
1.20 X 2.87 X 1 X 3 10.32
1.20 X 3.16 X 2 X 3 22.68
1.20 X 3.75 X 2 X 3 27.00
1.20 X 2.85 X 2 X 3 20.52
1.20 X 2.37 X 1 X 3 8.52
1.20 X 2.70 X 1 X 3 9.72
1.20 X 3.01 X 1 X 3 10.80
1.20 X 2.65 X 1 X 3 9.54
1.20 X 2.91 X 1 X 3 10.47
1.21 X 3.00 X 1 X 3 10.86

Total - - 337.47

SITE PLAN

( SCALE 1:200)

N
LOCATION MAP 

SITE IN QUESTION 

PROPOSED RESIDENTIAL APARTMENT BUILDING AT
KHATHA NO.983,SY.NO .3/1A3,8/5,9/7 & 30/3 OF
SADARMANGALA VILLAGE,K.R.PURAM HOBLI ,
BANGALORE EAST TALUK.

PROPOSED RESIDENTIAL APARTMENT BUILDING AT
KHATHA NO.983,SY.NO .3/1A3,8/5,9/7 & 30/3 OF
SADARMANGALA VILLAGE,K.R.PURAM HOBLI ,
BANGALORE EAST TALUK.
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